* CENTRAL ADMINISTRATIVE TRIBUNAL =
PRINCIPAL BENCH ’ o . ‘
- NEw DELHI 7 |

0.8, NO,763/89

R L Femapm
REE RS G

- Monday, this the 11tii"day of April, 1994 =

Lot S T

SHRI N. DHARMADAN (J)
- 2 SHRI PoeT»THIRUVENGADAM (A)

House No, 1407, Pana-Paposian, 1 : . .

.. - Narela, Deihi 110 040.

2, Subhash’ Chander,

131/15 Pushp Vihar, Sector=I;
New Delhi 110 017. . es Applicents .

B8y Adveocate Shri D.C. Vohra

v/aj

Union of India through. =

The Foreign Secretary ,

Govt, of India,

Min. of External Affairs,

New Delhi 110 011. Vot : se Respondent

By Advocate Shri N.S. Mehta (Not present)

DRDER ' ;

!

N._ DHARMADAN (J)

Two applicants have jointly f}led this application mainly for

- a direction to the respondent for fixing their seniority in the cadre of

Lower Division Clerks in Grade VI of the IFS (B) taking into consi-
deration their pass in the departmental examination for the aforesaid

grade hegld in the year 1985,

2, The applicants joined service ?s casuel labourers. They uers
appointed as Pecn on ad-hoc basis on 29,9.79'and cenfirmed as psr
Annaxure';AzsorﬂéﬁéPated 21.9.1983, wifﬁ effect from 17.9.1983, They
sat for the Grade-VI departmental examination for promotion to the
post of Lower Division Clsrk under Rule 16(1)(1)(a) &-(b) of IFS (B) -
<PCSP Rules, 1964, in ths year 1988, Annaxure -~y last page of senior;ty

list of LOCs who have passed tha departmantal examination for promot;on
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to Grade-VI of IFS (B) shows that the applicants have passed the

examination in the ygar 1985, But ﬁhair»s@ninrity has not bsen fixed,

. position
There is a reference in Annexure-fF that their seniority /___ﬂ?ill ke

determined latsr. Thereafter, sven though senierity lists have been
issued fixing the seniority of lerge number of LOCs who have passed
the departmental examination in the year 1985, the applicants were
not included in the same. Accordingly, the applicants have also filed
representaticns, but they were not disﬁosed of favourably. In thgse

circumstances they have filed this application with the aforesaid relief.

3. Rule 16 of IFS Branch '8°® (Recruitment, Cadre, Seniority
and Promotion) Rules, 1964, which applies to the facts of this case

is sxtracted bslowt-

"6, Recruitment to Grede-VI of the Gsneral Cgdre - (1)
Vacancies in Greade-VYI shall be filled in the follawing

manfer,; namely -

(1) Ten percent of vatancies may be filled by appointment
by promotion of Grcup-D employees working in the Ministry
of External Affairs, in the following manner, namelyi=

(a) Five percent of the vacancies may be filled on the
basis of qualifying examinaticns held for this purpose
by the Staff Selecticn Commission; end

(b) Five percent of the vacancies may be filled on the
basis of seniority, subject tc the rejection of the
unfit, from amongst those Group-D employess who are
within the range of seniority prescribed by the
Controlling Authority and are educationally qualified
for sppointment as Lower Division Clerks, ie. who have
passed Matriculstion or an equivalent examination of a
recoonised Board or University. ®

4, The respcndent has admitted in the reply that applicants®
appointment was to be made against the vacancies arising in the
subsequent years considering their paés in the departmental examina-

tion for promotion to Grade-VI of IFS (B).
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Se In the light of the stateméht in the reply, we are of the

 view that this application cen be disposed of with directions. !

Accerdingly, we direct the respondent to regular1se the applicants in
. Aif thoy are otherwise fit for the same.

Grade=VI of IFS (B)f'&ye also direct the respondent to fix the

seniority of the applicants taking into sccount their pass in 1985

as indicated in Annexure-M, along with other persons who have passed

the departmental examination in the same year, agaifist the quota

l

earmarked undsr Rule 16(1)(i)(a) & (b) of aforessid rules.

6. In the result, the application is disposed of with the

aforesald directions. Thers will be no order as to costse.

( P.T.THIRDVENGADAM ) ( N, DHARMADAN )
WEMBER(A) MEMBER(J)
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